IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

0.A.No.1449/94,

Date of decision: &2 11\883

Between:
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1. The Sub Divisional Officer, Phones(North), vz ' S
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Musheerabad, Hyderabad - 500 020,

2., The Divisifénal Engineer, Phones,
Musheerabad, Hyderabad - 500 020.

3. The General Manager, Hyderabad Telecom Dt.

(representing Union of Indial. Survalsk
Respondents.

Counsel for the applicant: _ Sri C.Survapnaravana. = - —
Counsel for the respondents: Sri V.Bhimanna.

JUDGMENT
(by ron'ble cri H. Rajendra Frasad,Member (&)

Heard Sri C.Suryanarayana, learn=d counsel for

3 the applicant and sri V.Bhimenna, learned counsel for
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The applicant is a daily rated contingent Sweééer

since 1992, Her original grievance was that no terminal

benefits in respect of her son, who was similarly empldyed
and passed away in 1988, were sanctioned to her. The
[espoudents explain tnat since deceased official was not

a regular employee, - no benefits such as
gratuity, pension or family pension, Group Insurance etc.,

were available to him. The secand ariswvanan A€ o
applicant is that she has not so far been given any

compassionate appointment op £he demise oflh
9 2r son
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The respondents state that her initial engagement
was itSélfnizpegular inasmuch as no cgzsual mazdoors can be
engaged for more than“founuhQﬁfs in a working day. They
disclose that no Scheme exists so far to grant compassionate
appointments to the dependents of deceased casual mazdoors:
and further that the dependents of such employees are not
entitléd to terminal benefits or family pension as are

available to regular emplovees.

At one stage during the course of the hearing,
it was asBertec wy wic oo __
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applicant was in receipt of Rs.700/- p.m. and not Rs.100/-
or Rs,150/- as stated by her. However, despite being

T ommavtunity to do so, the respondents were unable
to produce any document to substantiate the asservio. o...

the 'applicant was being paid at Rs,700y~ per mensem.

In the counter-affidavit, it is stated that the

claim for sanctioning the arrears of wages on the basis of

wWages equal LU moerew, - oL L ‘
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On a pro-rata basis for five hours per day, was under
consideration of the Department. The same was apparengly
not finalised due to the filing of this 0.~,, and its

pendency.

Under the circumstances, as revealed in the preceding

naras. it would be adequate to direct the respondents to
examine the claim of the SPPL1lCEUL Capo e v

of wages on prorata basis with retrospective effect from
the date of her initial engagement, and to take a final
decision in the matter within sixty days from the date

of receipt of a copy of this order.
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1MA.104/99 in OA.1449/94 dt.6-8-99. "

Order
@ral order (per iHon. Mr. R. Rangarajan, Member (Admn.)
!

‘Heard Mr, C, Suryanarayana for the applicant .and Mr,
lM.C. Jacob for Mr. B, Narasimha Sharma for the reszondents,
1, It is stated that Sri B, Narasimha Sharma has fileqd
vakalatnama in thingor the respondents. The order given in
this Tribunal in 0A.1449/94 dated 23-12-79 reads as follows:

"3uch arrears as she may be found entitled to shall be
disbursed to the applicant within 30 days after the communi-
cation of their decision, The respondents, whil% examining
the case of the applicant for pro-rata wages, shall keep in
view the judgement of the Hon'ble Supreme Court in AIR 1937
¢ 2342 (supra). . " ﬂ

As regards the applicant's prayer for appointment on
compassionate grounds as a full-time casual mazdoor, the same
may be considered s per extant rules and her eligibility.

This shall be done within ninety days éf the receipt of a

copy of this order." - f
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been paild arrears of the wages to the extent of 8,22, 322
(Annex.MR,R-2) and the casc of th= applicant for appointment
under compafsionate grounds has been re=jected,

3. In view of the above it has to be held that applicant -
has been paid arrears upto the date it was prayed for.

4. The learned counsel for the applicant submits that for
the periods she had worked subsequently was not paid to her
#s per the Government order, The applicant should immediately

submit a representation and that representation should b=
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IN THE CENTRAL ADMINISTRAPIVE TRIBUNAL: HYDERABAD BZ:iCH

AT HYDERAZAD

MA.104/99 in COA.1449/94 ' dt,6-8-99

Be twaen

M, Laxkhmi : _ : Applicant
and

1, Sub Divnl, Officer

Phones (North)

Musheeargabad . :
Hyderabad 20 - . e

Ty

2. Divnl. Engr.(Phones) ‘ B
Musheerabasd o
Hyderabad 20

3. Gen=ral Managsr R
Hyderab»d Telecom Dist, e S
(reptg. Union of India) '

Suryalok Complex,

Hyderabad : Respondents

C. Suryansrayana
Advocate

Counsel for the. applicant

B.Narasimha 3harma
C335¢C

Counsel for the respondents

Coram
Hon, Mr, Jystice D.H. Nasir, Vice chairman

iion. ¥r, R, Rangarajan, «embar (admn.)





